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THE BANKING COMPANIES (ACQUISITION AND TRANSFER
OF UNDERTAKINGS) AMENDMENT ACT. 1994

o, 37 oF 1994

[3rd June, 1994.]

An Act further to amend the Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970 and the Banking Com-
-+ panies (Acquisition 2nd Transfer of Undertakings) Act, 1980.
Be it enacted py Parliament in the Forty-fifth Year of the Republic
of Indig as foliows:— _ .

CHAPTER I
 PRELIMINARY

1. (1) This"Act may be called the Banking Companies (Acquisition

- (2) It shall come linto force on such datel s the Central Government
may, by notification in. the Official Gazette, appoint; and different dates?

may be_ appointed for di’fﬁeré;nt provisions of this Act

CHAPTER 11

AMENDMENTS TO THE BANKING COMPANIES (ACQUISITION
AND TraNSFER OF UNDERTAKINGS) Act, 1970

2. In section 2 of the Banking Companies {Acquisition and
Transfer of Undertakings) Act, 1970 (hereafter in-this Chapter refer- 5 of 1970.
red to as the Bank Nationalisation Act),— : :

(i) after clause (f), the following clause shall he inserted,
namely:—

‘(fa) “prescribed” means prescribed by regulations made
under this Act;’; '
(ii) after clause (h), the following clause shall be inserted,
namely:— '
“{i) words and expressions used herein and not defined eith-
er in this Act or in the Banking Regulation Act, 1949 but defined 10 of 1949
in the Companies Act, 1956 shall have the meanings respectively  1o71958.
assigned to them in the Companies Act, 1956.”.
1, 15.7.1994 : vide Wotification No. S.0. 528 (), dated 15.7.1994.
{Except sections 6 and 14)

2, 3.4.1995 : vide Notific 2ion No. 8.0. 288 (13, dafed 3.4.1995.
in rection- § and 14) .
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3. In Chapter II of the Bank Nationalisation Act, for the heading

““TRANSFER OF THE UNDERTAKINGS OF EXISTING BANKS”, the fol]:owmg head-

mg shall be subsututed namely —_

- “TRANSFER OF THE UNDERTAKINGS‘ OF EXISTING BANKS AND
| SHARE CAPITALS OF THE CORRESPONDING NEW. BANKS”,

_ 4. In section '3 of the Bank Nauonahsauon Act, for sub-sections - (24)
and (3), the following sub-sections shall be substituted, namely:— -

‘(24) Subject to the provisions of this Act, the authorised capital

~of every corresponding new bank shall be one thousand five hundred

-+ crores of rupees divided into one hundred fifty crores fully paid-up
. “gshares of ten rupees each: '

. Provided that ‘the Central Government may, after consultatmn
. with the Reserve Bank .and .by notification i the Official = Gazette,
increase or reduce the ‘arukthonsed capital as it thinksg. fit, so- however

‘that after such increase or reduction, the authorised capital shall not
exceed three thousand crores or be less than one
. hundred crores 01‘. rupees

(.JB) Notwnhsta:ndmg anythmg contained "~ iq 's:UE=eeciiors
(2), the paid-up capital of every corresponding new- bank constituted
- under sub-sezton (I) may from time to time be increased by—

(a) such amounts as the Board of Directors of the corres-

ponding new bank may, after consultation with the ' Reserve -

Bank and with the previous sanction of the Central Government,

transfer ‘from the reserve fund established by such ‘bank to %uch
‘ pald-Up capital;- c

" (b) such amounts as the Ceniral Goye_rmﬁent; may.:,after
‘eonsultation with the Reserve Bank, contribute to such paid-up

; capxtal .
{c¢) such amounts- as the Board of Directors of the ‘¢orres-
. ponding new bank may, after consultation with the ' Reserve
Bank and with the previous sanction of the Central Govern-
ment, raise by public issue of shares in such mauner as may be
prescrxbed so, however that the Central Government shall, at all

times, hold nof less than fifty-one per cent, of. the paid-up capital.

of each corresponding new bank.

(2C) The entire paid-up capital of a corresponding new bank,
except the paid-up capital raised by public issue under clause (¢} of

- gub-section (2B), shall stand vested . in, and allotted to, the Central
Government.

(2D) The shares of every corresponding new .bank not held by
the Central Government shall be freely transferable:

Provided that no individual or company resident -outside ‘India
or any company incorporated under any law not-in force in India or

thousand five-
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any branch of such-company, whether resident outside I'ndia of not.
-Shall at any time hold or acquire by" transfer or otheérwise shares of
the corresponding new bank so that.such-investment in aggregate

- exceed the percentage, not being more than twenty, per cent., of the

paid-up capital, as may be speclﬁed by the Central Government by
notification in the Official Gazette,

Ezxplanation.~—~For the purposes of this clause, “company” means

any body- corgorate and. mcludes a firm or other aL‘ssomat:on of indi-
viduals,

{(2E} No shareholder of the corresponding new bank, other than
the Central Government, shall be entltled to exercise vating rights in

respect of any shares held by him in excess of one per cent. of the-

total voting rights o+‘ all the shareholders of the corresponding new
bank.

{(2F) Every corres pbnding néw bank shall keep at its head office
a register; in one or more books, of the sharcholders (in this Act
referred to as the reglster) and s’hall enter therein the following par-

- tieularg:— : -

- shall be entered on the register, or be receivable, by the .correspond-

7 (i) the hérhés, addresses and OcéupatiOIE if- any, of the
shareholders and a statement of the shares held by each share-
holder, distinguishing each share by its denoting number;

-(ii) the date on whlch each, person is se entered as 5 share-
holder;

(ifiy-the date on which any person ceases to be a shareholder;
. and ' : o

(iv) such other p‘artic'ulars' as may be prescnbed |
(2G) Notwithstanding anything contained in sub-séction (2F),
it shall be lawful for every corresponding new bank to keep the

‘register in domputer floppies or diskettes .  subject to such safe-

guards as may be prescribed,
(3) Notwithstanding anything contained in the Indian Evi-

dence Act, 1872, a copy of, or extract from, the register, certified to

be a true copy under the hand of an officer of the corresponding new
bank authorised in this behalf by it, shall, in all l‘egal proceedings,
be admissible in evidence!. i !

5. After section 3 of the Bank Natmnahsatmn Act, - the followmo'

" section shall be inserted, namely —_

“3A. Notwithstanding anything contained in sub-section (2F) '‘of
section 3, no notice of any trust, express, implied or constructive,

ing new bank.”.

6. In sectwn 9 of tha Bank N'atlonalisatmn Act,— .

) in subusecuon (2) in clause (a), the words “, S0 however that

‘thie paid-up capital of any such’ bank shatl not bein excess of rupees

one thousand five hundred crorés” Shall be omitted:

1 of 1872,
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_(zz);\; for sub-sectxon (3) the followmg Sub«SeCtlonS shall be subs-
) 1tuted, ‘name‘ly o o S

‘3) Every Board -of- Dlrectors 'of a correspondmg new bank,

_.constituted under any scheme. made under sub-sectlon (1), shall
;nclug'lem :

(@) not more than tWo - - hele—tlme d1rectors “to be

. appointed by the Central Government, after consultation with
the Reserve Bank - - RN

(b) one director who is- an ~ofﬁc1a1 of the Central Gov-
ernment to be nommated by.the Central Government

_ Provided that no such dlrecbor shall b’e a director of
4 any -othier: correspondmg new: bank, -

» F.rpianatzon ——For the purposes of this’ clause, the ex-
- ‘pression.‘‘corresponding. néw: bank”:: shall include a corres-
pondmc new bank within the.: -meaning-. of the Banking

: - Companies (Acqulsmon and Transfer of UUndertakings ) Act,
400f1980. - . . 1980

to-be nommated by the Central Government on the recoms
mendation of the Reserve J:'»an el

_ E'cvlananon.-—For the purpoée of this clause, “an

* “officer of the Reserve Bank™ includes an officer of the

v - Reserve Bank who is deputed by that Bank under section

of 1934, ' “B4AA of the Réserve Bank of Indta Act 1934 to any institu-
o+ = %on” referred to therein; . o

c (d) not more than two directors to be nommated by the
* Cenu'al Governmesnt from amongst the Seécurities and Ex-
change Board of India established under ‘section 3 of the
.. Securities and Exchange Board of India Act 1992, the National
. Bank for Agnculture and Rural Development established
~ under section 3 of the Natlonal ‘Bank for Agriculture and
of 1981. Rural Development’ Act, 1981, public financial instituticns as
specified in sub-section (1), or notified from ' time tg time
under sub-section (2) of section 4A of the Companies Act,
1956 and other institutions established or constituted by or
under any Central Act or incorporated under the Companies
Act, 1056 and having not less than fifty-one per cent. of the

paid-up share cap1ta1 held or * controlled by the Central
Government;

5 of 1992.

119586,

o ft(e)‘ 'en"e"director, from among such of the employees
“of the-corresponding new.bank who ‘are workmen under
77 dlausat {8) T of sedtion 2°-of the Industria]l Disputes Act, 1947,
to be nominated by the Central Government in such manner
.as may be specnﬁed 1n a scheme made under this section;

£1947.

o one dlrector from among the embloyee:, of the
correspondmg new bank who are not vvorkmen under
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clause (s) of section 2 of the Industrial Disputes Act, 1947,
to be nominated by the Central Government after consul-
tation with the Reserve Bank;

(g). one d1rector who has been a Chartered Accountant

for not less than fifteen years to be nominated by the Central
Government after consultation with the Reserve Bank;

(h) subject to the prov:s'mns of cla_u's_e (i), not more
than six directors to be nominated by the Central Govern-
ment; _

(i) where the capital issued under clause (c). of sub-
section (2B). of section (3) is— _ -

(I) not more than twenty ~per cent, of the total
‘paid-up capital, not more than two directors,

 {lI). more than twenty per cent, but not moré than
forty per cent. of the total pa1d-up cap1ta1 not more
than four directors,

~ ({II) more than forty per cent. of the total paid-up
capital, not more than six directors, ,

to be elected by the shareholders, other . than- the Central
Government from amongst themselves

Provided that on the assumption of charge after
election of any such directors under this clause, equal
number of directors nominated under clause ‘(h)
shall retire in such manner. as may be specxﬁed in the

" scheme _

(3A)- The directors 'to,be nominated under clause (h) or
to be elected under clause (i) of sub-section (3) shall—

(4) have special knowledge or practical expe_ﬁehce in
respect of one or more of the following matters, namely:—
(i) agricultural and rural economy,
(i) banking, | |
(@) ‘co-operation,
() economics,
i(_v) finance,
(vi) law,
(vii) small-scale industry,' ‘
" (viii) any other matter the special knowledge of,
and practical experience in, which.would; in the opinion
“of the Reserve Bank be useful to the correspondmg new
bank ' e

(B) represent the mterests of depos1tors or

(C) represent the - mterests of farmers, . workers and
artisans, .

14.0f 1947,
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(O’B) Where the Reserve Bank is of the oplmon that any d1rector
. of a corresponehqg new bank elected under clause (i) of sub-section
.(3) does not#ulfil the requirements of sub-section (34), it may, after .
glving to such- director and the bank a reasonable 0pportun1ty of be-
ing heard ,_fby order, remove. such d1rector and on such removal, the
, Board ‘of Direetors shall co-opt any other person fulfillifig the re-
_ ents of sub:section (34) ag-a director 'in placé of the person
80 T moved il a_dxrector is duly elected by the shareholders of the
T o ‘tHe: riext annual general meeting and the
; : , ‘deenied to have been duly elected by the
: shareholders ‘of the corresponding new bank as a direcfor.”.

7. In section 10 of the Bank Nationalisation Act— _ Amend-

ment of
(i) in sub-section (7), for the words “shall transfer the balance  section

of profits to the Central Government”, the words - “may, out of its  10.
net profits;: declare a dividend and retain the surplus, if any” shall
be substituted;

(i) in sub-section (7A) after the words “the Central Govern-
ment”, the words “‘and to the ReserVe Bank” shall be inserted,

8. After section 10 of the Bank Nauonahsatmn Act the following Inser-
section shall be inserted, namely:— ) , - tonof
- . e new sec-
; tion 10A.
“10A. (I) A general meeting (in this Act referred to as an = Annual
annual general meeting) of every corresponding new bank which  general
has issued capital under clause (c) of sub-section (2B) of section meeting.
" -3 shall be held at the place of the head offica of the bank in each year
at such time as sha]l from time to time be specified by the Board of
Directors: .

Prov1ded that such annual general meeting shall be held
~ before the expiry of six weeks from the date on which the balance-
- _sheet, together with the profit and loss account and auditor’s report

is, under sub-sectxon (74) of section 10, forwarded to the Central
Government or to the Reserve Bank, whichever date is-earlier.

.- {2) The shareholders present at an annual general meeting shall
be entitled to discuss the - baldnce-sheet and the profit and loss
account of the corresponding new bank made up to the previous
31st day of March, the report of the Board of Directors on the work-
ing and activities of the corresponding new bank for the period
covered by the accounts and 'the audltor s report on the balance-sheet
and accounts.”

9. In section 19 of the Bank Nationalisation Act, in sub-section (2), Amend.

after clause (b), the following clauses shall be inserted, namely:— fe’i?fo?f

- “(ba) the nature of shares of the corresnonding new bank, the 19.

. .manner in which and the conditions subject to which shares may
-be held and transferred and generally all matters relating to the
nghts and duties of shareholders;

 (bb) the maintenance of register, and the particulars to be
" entered in the register in addition to those specified in sub-section
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'j(2F) of séction’ 3, the -safeguatds: to “be’ observ d7 i THé“Hikinternsince
7 of register ‘on- computer ﬁopples or* diskettés,” inspdctvn : and closure
of tne reglsfer and- all other matters connected thereW1th R

e H e

(bc) the ‘manner 1n Whlch general meetmgs shall» be convened
the procedure-to be followed thereat -and. . the.- manner Ain whlch
) votmg nghts may be eXGI'ClSEd

(bd) the holdmg of meetmgs of shareholders and the busmess
to be. transacted thereat;.

(be) the manner in Whlch notices may be served on behalf of
the correspondlng new bank upon shareholders or other persons. .

(b;f) the manner in Wh1ch the dlrectors nommated under clause
(k) of sub-sectmn (3). of. seet1on 9 shall ret1re,”.._ ’

CHAP’I’ER III

AMENDMENTS TO - THE BANKNG COMPANIES (ACQUISI’I‘ION
AND TRANSFER OF UNDERTAKINGS) Acr; 1980

Amend- 1!) In section 2 of the Bankmg Compames (Acqmsltmn and Transfer

:’;"to“f of Undertakings) Act, 1980 [hereafter in this Chapter referred to as
2 tion ‘ the Bank (Second) Nationalisation Act]-—
(1) after elause (d), the followmg clau_se shaﬂ be ins_erte_dr
namely———-~. R B S L :
U (da)y “presenbed” means preserlbed by regulauons made
- under -thisvAetyl; “7 s s S ik e cire tm
_. ()] a_fter clause (e), the followmg clautse shall be :mSerted
' namely ——-7‘ R R
« (f) Words ‘and expresswns “used: ~ hérein” and hot* deﬁned
elt_h_er in thls in the’ Bankmg Regulatlon Act; 1949 but
deﬁned in. the ,Compames Act 1956 - sﬁall Rava= Ehe Yhednings
respectlvely ass1gned to them in the Compames Act 1956.7.-
Substi- o 11 In Chapter g of the Bank (Second) Nanonallsation Act, for the
tution of headmg “TRANSFER OF THE UNDERTAKINGS OF EXISTING B‘\\K}S” the follow
new head-  jpg headmg shall be subst1tuted namely: -~ -
ing for
heading : '
of Chap- ' “TRANSFER OF THE UNDERTAKINGS OF EXISTING BANKS AND SHAR:-.. CAPrrALs
ter IL. OF THE CORRESPONDING NEW BANKSY,
Amépd_ 12, In-séction '3 of -the Bank (Second) Nationalisation .Act, for sub-
ment of sections (24) and (3), the following sub-sections shall be substituted,

section 3. namely —_ L I

‘(2A)- Subject to-the provisions of. th1s Act, the authorlsed capxtalr
of every corresponding new bank shall be one thousand five hundreo
crores of rupees divided into one hundred and fifty crores fully pald-up
shares of ten rupees each

Provided that the Centra»‘l’ Government may, -after constltation
with the Reserve Bank and by notification in the Official Gazette,

40 of 1980.

10 of 1949,
1 of 1956,
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increase or reduce the authorised capital as it thinks fit, so however

that after such increase or reduction, the authorised capital shall not
B "iexc“eed three thousand crores ol be less than éne thousand five hundred
= crores of rupees . :

_ (ZB) NotW1thtand1ng anythmg contamed in Sub-SeCtlo.ﬂ (2), the
pald-up capital of every corresponding new bank ‘constituted ynder
sub-svctlon (1) may from time to time he ihcreased by—

(a) such amounts as the Board of D1rectors of the corres-

pondmg new bank may, after consultation with the Reserve Bank
and with the previous safiction of the Central Government,

-iransfer from the reserve fund established by such bank ‘to such
nald-up capital;

(b) such "amounts as the Cehtral Govemment may, after

‘consultation with the Reserve Bank, contribute to such paxd-up
capltal : :

~(¢) such amounts ag the Board of Dmeebors of the corres-
ipondmg new bank may, after consultation with the - Resefve
Bank and with the previous sanction of the Central Covernment
'Araase by public issue of shares in such manner as may bé pres-
-cribed, so however that the Central Government shall et all times,

hold not less than ﬁfty-one per cent, of the pa1d-up capital of

each correspondmg new bank.

(2C). The. entire pald-up capxtal of a correspondmg new banhk,
. except uhe pa1d up capital raised by. public .issue’ " under- clause --(c)

cnof sub—sectlon (2B), shall stand. vested in, and a]lotted to, the Central
Government.

} (2D) The shareg.of every correspondlng new bank mnot held hy
the Central Crovernzment shall be freely transt‘erable

Prowded that no 1nd1v1dua1 -Or company resujent outsxde India or
any company incorporated under any law not in force in India or any
branch of such company, whether resident outside India or not; -shall at
any ‘time hold. or acquire by transfer or otherwise shares of fhe,corres~
ponding new bank so tha: such investment in aggregate excéeds the
percentage, not heing more than twenty per cent of the paid-up

capital; as may be specified by the Central Government by notifica-
tion in the Official Gazette,

Eacplanatzon —For the purposes of this clause “company” means

- any body -corporate’ and inclidés a firm' or ofher association  of
individuals. SR

(2E) No shareholder of the correspondnig niew bank, other than
the Central Government ‘shall be entitled to ‘exeréise Yoting rights
- -in respect’ of any shares held by him in excess of one per cent. of

_the total voting rights of all the shareholders - of the correspend-
. mg new bank

~ (2F) Evety correspondmg new bank’ sﬁall keep at its head office
a reg1ster, in one or more books, of the shareholders ‘(in this Act
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referred to as the register) and shall enter therein th.e following
paruculars. '

(i) the names, addresses and occupatmns, “if any, of the
shareholders and a siatement of the shares held by each share-
holder, distinguishing each share by its denoting number;

(i3) the date on which each pnrson is so entered as a share-

holder; ; o :
(i;;; he date on W.ﬂl"h any pewon ceases to be a -share-
holder and S

(ivh such other parti-culars as may be prescribed.

“(2G) Notwithstanding anything contained in .sub-section (2F),
it shall be lawful for every corresponding new bank to -keep the
register in computer floppies or diskettes subject-to.such safeguards
-as may be prescribed, :

(3) Notwithstanding anything contained in the Iidian Evidence

. Act, 1872 a copy of, or extract fiom the register, certified to be a
true Copy under thb hand of an officer of the corresponding new

. bank authorised in this behal:t by 1t shall, in all legal pIOceedmg‘s
be admissible in emdence

18, After section 3 of the Bank (Second) Na’ci'onalisat!on Act, the

‘ - following section shall be inserted, namely:—

“3A. Notwithstanding anything contained in sub-section (2F)
of sectmn 3, no notice ‘of any trust, express, implied or construc-
tive, shall be entered on the register, or. be re e:vable, by the corres-
ponding new bank,”. o

' 14. Tn section 9 of the Bauk (Second) 'Nationalisatidn Act,—~
(i) in sub-section (2), in clause (g), the words “, so however that
the paid-up capital of any such bank shall not be.in excess of rupees
one thousand five hundred crores” shall be omitted; .
() for subssection (7), the following sub-sections shall be subs-
- tituted, namely: — :
R ‘(3) Every Board of Directors of a oorrespoding new
T bank, constituted under any scheme made under sub-section (1),
shall include— B
B (a) not more than two whole-time directors to be ap-
"~ 1 pointed by the Central Government after consultatmn with
' the Reserve Bank;

{b) one director who is an ofﬁcial- of the Cenfral Gov-
ernment to be nominated by the Central Government:

1 of 1872.

Provided that no such director sha?i be a director of any

other “cottesponding new * bank.-
Explanation.—For the purposes of this clause the e*cpres-

<t gion “gorrexponding new bank” shall include a -correspondine
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uew bank within the meaning. of ths Banking Companies
(Acquisition. and Transfer of Undertakings) Act, 1970;

(cy qn"e c_lirector who is an officer of the' Reserve Bank
to be nominated by the Central Government on the recom-
mendation of the Reserve Bank. ‘

Explanation.—For the purpose of this clause, “an officer
of the Reserve Bank” includes an officer of the Reserve Bank
who is deputed by that Bank under section 54AA of the
Reserve Bank of India Act, 1934 to any institution referred
to therein; o

(d) not morc than two directors to be nominated by the
Ceniral Government from  amongst the Securities = Ex-
change Board of India cstablished under section 3 of the
Securities and Exchange Board of India Act, 1992, the
National Bank for Agriculture and Rural Development esta-
blished under section 3 of the Nationa]l Bank for Agriculture
and Rural Development Act, 1981, public financial institutions
as specified in sub-section (1), or notified from tims to time
under sub-section (2), of section 4A of the Companies Act,
1956 und other institutions established or constituted by or
under any Central Act or incorporatéd under the Companies
Act, 1956 and having not less than fifty-one per cent, of the
paid-up share capital held or controlled by the Central
Government: «

B (e) one director, from among such of the employees of

" . the corresponding mew bank who are workmen under
clause () of section 2 of the Industrial Disputes Act, 1947,
to be nominated by the Central Government in such manner
as may be specified in a scheme made under this section;

(f) one director, fron among the employees of the
corresponding new bank who are not workmen under
clause (s) of section 2 of the.Industrial Disputes Act, 1947,
to be-nominated by the Central Government after consul-
tation with the Reserve Bank;

(g) one director who has been a Chartered Accountant
for not less than fifteen years to be nominated by the Central
‘Government after consultation with the Reserve Bank;

A (h) subject to the provisions of clause (i) not more than
six directors to be nominated by the Central Government;

() where the capital issued under clduse (¢) of msubu
section’ (2B) of section 3 is— :

*(I) not-more -than twenty per cent. -of ‘the/ total
paid-up capital, not more than two directors, -

‘(I) more than twenty per cent. but
than forty per cent. of the total paid-up ‘¢
‘more than four directors,. :

_ (III) more than forty per cent. of the -
up capital, not more than six directors,
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Government from amongst themselves LT

vvvvvvv

any such dlrec’tors under thls clause equal number of dlrectors
nominated under clause (h) shall retlre in such manner as may
be spec1ﬁed m the scheme

- (34) The dlrectors to be normnated under clause (1) or te
‘ be elected under clause (6))] of sub-sectlon (3A) shdll—-

(A) have speclal knowledge or practlcal expemence in
respect of one or more of the following matters, namely:~—

(1) agncultural and rural economy,
(m) banking, T
(i#) :co-operation, -
(#v) economlcs
.('v) finance, S o < era

(vi) l_aW, 7 e

o (vii) 'sr'nall-scale industry, !

(viii) any other matter the spemal knowledge of,
and practical experience in, which would, in the opinion
of the Reserve Bank, be useful to the corresponding
new bank; , '

tB) represent the 1nterests of deposnors or

{(C) represent ‘the interests oﬁ farmers " workers and
artisans, : I

- (3B) Where the Reserve Bank is of . the opinion that any!
du‘ector of- a correspending new bank elected ...under clause (i)
of subsection (3) does not fulfil the requi em 7/
“(34), it-may, after giving to such: director and the bank a rea~
sonable opportunity of being heard, by ord \. ] remove such director
and on such removal, the Board of Directors shall co-opt any
- other person fulfilling the requlrements 'of sub-section (34) as a
.director in place of the person so rémoved till a director is duly
elected by the shareholders of the correspofiding rew bank in the
next annual general meeting and the person so co-opted shall be
- de¢med to have been duly.elected by the shmeholders of the cor-
_ respondlng new bank ag a director.”,

Amend- 15 In section 10 of the Bank (Second) Nathnallsatlon Act—

ment of
section 10. (1) in sub-sectlon (7, for the words “shall transfer the balanee

of proﬁts to the Central ‘Government”, the words “may, out of
... its net profits, declare:a dividend and. retain the surplus, if any”
+ _ighall be substituted; o N

(i) in sub-section (7A), after ‘the Words “the Central Govern-

.., mient”, the woids “and to the Reserve Bank” shall be inserted.

of sub-section .
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Undertakings) Amendment :

16. After section 10 of the Bank (Second) Nationalisation Act, the Insertiosm.

fo]lowmg section shall be inserted, namely— of new.
: section
10A.

“10A (1) A general meetlng (1n this Act referred togas an  Annual
annual general meeting) of every corresponding new bank which has.  general
issued capital under clause (c) of sub-section (2B). of section 3 shall meeting.
be held at the place of the head office of the bank in each year at
such time as shall from time to time be specified by the Board of
Directors; :

Provided that such annual general meeting shall be held before
.the expiry of six weeks from the date on which -the balance-sheet,
together with the profit and loss account and auditor’s report is,
under sub-section (7A) of section 10, forwarded to the Central Gov-
ernment or to the Reserve Bank, wh1chever date is earlier.

(2) The shareholders present at an annual general meeting
shall be entitled to discuss the balance-sheet and the profit and loss -
account of the corresponding new bank . made up to the previous

~31st day of March, the report of the Board of Directors on the work-
"mg ‘and activities of the corresponding new bank for the period -
 covered by the accounts and the auditor’s report on the balance-
. sheet and accounts.”, :

17.4dn sect1on 19 of the Bank (Second) Nationalisation Act, in sub- Amend-
sect:lon (2) after clause (b), the following clauses shall be inserted, ment of

namelys— - - . : _ : P . section.
“{ba) the nature of shares ‘of the corresponding mnew bank, . .-

the manner in which and the conditions subject to which shares

-May be held and transferred and generally a11 matters relatlng to

‘the rights and duties. of shareholders;

(bb) the maintenance of reglster, and t'he partlculars to be

~ entered in the register in addition to those specified in' sub-section

‘(2F) of section 3, the safeguards to be observed in the maintenance

of register on computer floppies or diskettes, inspection and closure
of the register and all other matters connected therewith;

- (bc) the manner in whlch general meetings shall ‘be convened,
the procedure to be followed thereat and the manner in which voting
rlghts may be exercised;

“(hd) the holding of- meetlngs of shareholders and the busmess to
be transacted thereat; : :

(be) the manner in which notices-may be served on behalf of
the corresponding new bank upon shareholders or other persons;

(bf) the manner in which the directors nommated under clause
'(h) of sub-section (3) of section ¢ ghall - retire;”.




